
FIR No.     311/2021 
State Vs.  Gokul 

PS               S.B. Dairy 

US              419/420/468/471/120-B/34 IPC&  

                    66C/66-D IT Act 

 

17.07.2021 
 
                Proceedings have been conducted through VC. 
   

     Ld PO is on leave today.  
         

Present: Ld. APP for the State. 
 
  Counsel for applicant. 
 
  This is an application filed on behalf of applicant for release of 

Jamatalashi Articles i.e. mobile phone which was seized vide personal search 

memo during investigation. 

  IO has been filed the reply stating that he has no objection for release 

of Jamatalashi articles. 

             Heard.  Perused. 

  Let, the Jamatalashi articles be released to the  accused /applicant  

as per the list of personal search memo. Application stands disposed off. 

             Order dasti to counsel for applicant. 

 

        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

  



FIR No.     311/2021 
State Vs.   Rahul Gupta 

PS               S.B. Dairy 

US              419/420/468/471/120-B/34 IPC&  

                    66C/66-D IT Act 

 

17.07.2021 
 
                Proceedings have been conducted through VC. 
   

     Ld PO is on leave today.  
         

Present: Ld. APP for the State. 
 
  Counsel for applicant. 
 
  This is an application filed on behalf of applicant for release of 

Jamatalashi Articles i.e. mobile phone which was seized vide personal search 

memo during investigation. 

  IO has been filed the reply stating that he has no objection for release 

of Jamatalashi articles. 

             Heard.  Perused. 

  Let, the Jamatalashi articles be released to the  accused /applicant  

as per the list of personal search memo. Application stands disposed off. 

             Order dasti to counsel for applicant. 

 

        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

  



FIR No.     311/2021 
State Vs.   Himanshu Tyagi 

PS               S.B. Dairy 

US              419/420/468/471/120-B/34 IPC&  

                    66C/66-D IT Act 

 

17.07.2021 
 
                Proceedings have been conducted through VC. 
   

     Ld PO is on leave today.  
         

Present: Ld. APP for the State. 
 
  Counsel for applicant. 
 
  This is an application filed on behalf of applicant for release of 

Jamatalashi Articles i.e. mobile phone which was seized vide personal search 

memo during investigation. 

  IO has been filed the reply stating that he has no objection for release 

of Jamatalashi articles. 

             Heard.  Perused. 

  Let, the Jamatalashi articles be released to the  accused /applicant  

as per the list of personal search memo. Application stands disposed off. 

             Order dasti to counsel for applicant. 

 

        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

  



FIR No.     311/2021 
State Vs.   Chirag Kukreja  

PS               S.B. Dairy 

US              419/420/468/471/120-B/34 IPC&  

                    66C/66-D IT Act 

 

17.07.2021 
 
                Proceedings have been conducted through VC. 
   

     Ld PO is on leave today.  
         

Present: Ld. APP for the State. 
 
  Counsel for applicant. 
 
  This is an application filed on behalf of applicant for release of 

Jamatalashi Articles i.e. mobile phone which was seized vide personal search 

memo during investigation. 

  IO has been filed the reply stating that he has no objection for release 

of Jamatalashi articles. 

             Heard.  Perused. 

  Let, the Jamatalashi articles be released to the  accused /applicant  

as per the list of personal search memo. Application stands disposed off. 

             Order dasti to counsel for applicant. 

 

        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

  



FIR No.     311/2021 
State Vs.   Sunny Sharma 

PS               S.B. Dairy 

US              419/420/468/471/120-B/34 IPC&  

                    66C/66-D IT Act 

 

17.07.2021 
 
                Proceedings have been conducted through VC. 
   

     Ld PO is on leave today.  
         

Present: Ld. APP for the State. 
 
  Counsel for applicant. 
 
  This is an application filed on behalf of applicant for release of 

Jamatalashi Articles i.e. mobile phone which was seized vide personal search 

memo during investigation. 

  IO has been filed the reply stating that he has no objection for release 

of Jamatalashi articles. 

             Heard.  Perused. 

  Let, the Jamatalashi articles be released to the  accused /applicant  

as per the list of personal search memo. Application stands disposed off. 

             Order dasti to counsel for applicant. 

 

        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

 

 

 



  



FIR No.     311/2021 
State Vs.   Komal @ Priyanka 

PS               S.B. Dairy 

US              419/420/468/471/120-B/34 IPC&  

                    66C/66-D IT Act 

 

17.07.2021 
 
                Proceedings have been conducted through VC. 
   

     Ld PO is on leave today.  
         

Present: Ld. APP for the State. 
 
  Counsel for applicant. 
 
  This is an application filed on behalf of applicant for release of 

Jamatalashi Articles i.e. mobile phone which was seized vide personal search 

memo during investigation. 

  IO has been filed the reply stating that he has no objection for release 

of Jamatalashi articles. 

             Heard.  Perused. 

  Let, the Jamatalashi articles be released to the  accused /applicant  

as per the list of personal search memo. Application stands disposed off. 

             Order dasti to counsel for applicant. 

 

        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

  



FIR No.     311/2021 
State Vs.   Shivangi @ Jiya 

PS               S.B. Dairy 

US              419/420/468/471/120-B/34 IPC&  

                    66C/66-D IT Act 

 

17.07.2021 
 
                Proceedings have been conducted through VC. 
   

     Ld PO is on leave today.  
         

Present: Ld. APP for the State. 
 
  Counsel for applicant. 
 
  This is an application filed on behalf of applicant for release of 

Jamatalashi Articles i.e. mobile phone which was seized vide personal search 

memo during investigation. 

  IO has been filed the reply stating that he has no objection for release 

of Jamatalashi articles. 

             Heard.  Perused. 

  Let, the Jamatalashi articles be released to the  accused /applicant  

as per the list of personal search memo. Application stands disposed off. 

             Order dasti to counsel for applicant. 

 

        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

  



FIR No.     311/2021 
State Vs.   Pradyum @  Michael 

PS               S.B. Dairy 

US              419/420/468/471/120-B/34 IPC&  

                    66C/66-D IT Act 

 

17.07.2021 
 
                Proceedings have been conducted through VC. 
   

     Ld PO is on leave today.  
         

Present: Ld. APP for the State. 
 
  Counsel for applicant. 
 
  This is an application filed on behalf of applicant for release of 

Jamatalashi Articles i.e. mobile phone which was seized vide personal search 

memo during investigation. 

  IO has been filed the reply stating that he has no objection for release 

of Jamatalashi articles. 

             Heard.  Perused. 

  Let, the Jamatalashi articles be released to the  accused /applicant  

as per the list of personal search memo. Application stands disposed off. 

             Order dasti to counsel for applicant. 

 

        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

  



FIR No.     311/2021 
State Vs.   Niharika Pal 

PS               S.B. Dairy 

US              419/420/468/471/120-B/34 IPC&  

                    66C/66-D IT Act 

 

17.07.2021 
 
                Proceedings have been conducted through VC. 
   

     Ld PO is on leave today.  
         

Present: Ld. APP for the State. 
 
  Counsel for applicant. 
 
  This is an application filed on behalf of applicant for release of 

Jamatalashi Articles i.e. mobile phone which was seized vide personal search 

memo during investigation. 

  IO has been filed the reply stating that he has no objection for release 

of Jamatalashi articles. 

             Heard.  Perused. 

  Let, the Jamatalashi articles be released to the  accused /applicant  

as per the list of personal search memo. Application stands disposed off. 

             Order dasti to counsel for applicant. 

 

        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

 



  



FIR No.     311/2021 
State Vs.   Nonu Kumar 

PS               S.B. Dairy 

US              419/420/468/471/120-B/34 IPC&  

                    66C/66-D IT Act 

 

17.07.2021 
 
                Proceedings have been conducted through VC. 
   

     Ld PO is on leave today.  
         

Present: Ld. APP for the State. 
 
  Counsel for applicant. 
 
  This is an application filed on behalf of applicant for release of 

Jamatalashi Articles i.e. mobile phone which was seized vide personal search 

memo during investigation. 

  IO has been filed the reply stating that he has no objection for release 

of Jamatalashi articles. 

             Heard.  Perused. 

  Let, the Jamatalashi articles be released to the  accused /applicant  

as per the list of personal search memo. Application stands disposed off. 

             Order dasti to counsel for applicant. 

 

        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

  



FIR No.     311/2021 
State Vs.   Harsahib 

PS               S.B. Dairy 

US              419/420/468/471/120-B/34 IPC&  

                    66C/66-D IT Act 

 

17.07.2021 
 
                Proceedings have been conducted through VC. 
   

     Ld PO is on leave today.  
         

Present: Ld. APP for the State. 
 
  Counsel for applicant. 
 
  This is an application filed on behalf of applicant for release of 

Jamatalashi Articles i.e. mobile phone which was seized vide personal search 

memo during investigation. 

  IO has been filed the reply stating that he has no objection for release 

of Jamatalashi articles. 

             Heard.  Perused. 

  Let, the Jamatalashi articles be released to the  accused /applicant  

as per the list of personal search memo. Application stands disposed off. 

             Order dasti to counsel for applicant. 

 

        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

  



FIR No.     311/2021 
State Vs.   Arif 

PS               S.B. Dairy 

US              419/420/468/471/120-B/34 IPC&  

                    66C/66-D IT Act 

 

17.07.2021 
 
                Proceedings have been conducted through VC. 
   

     Ld PO is on leave today.  
         

Present: Ld. APP for the State. 
 
  Counsel for applicant. 
 
  This is an application filed on behalf of applicant for release of 

Jamatalashi Articles i.e. mobile phone which was seized vide personal search 

memo during investigation. 

  IO has been filed the reply stating that he has no objection for release 

of Jamatalashi articles. 

             Heard.  Perused. 

  Let, the Jamatalashi articles be released to the  accused /applicant  

as per the list of personal search memo. Application stands disposed off. 

             Order dasti to counsel for applicant. 

 

        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

  



FIR No.     311/2021 
State Vs.   Ritesh Kumar 

PS               S.B. Dairy 

US              419/420/468/471/120-B/34 IPC&  

                    66C/66-D IT Act 

 

17.07.2021 
 
                Proceedings have been conducted through VC. 
   

     Ld PO is on leave today.  
         

Present: Ld. APP for the State. 
 
  Counsel for applicant. 
 
  This is an application filed on behalf of applicant for release of 

Jamatalashi Articles i.e. mobile phone which was seized vide personal search 

memo during investigation. 

  IO has been filed the reply stating that he has no objection for release 

of Jamatalashi articles. 

             Heard.  Perused. 

  Let, the Jamatalashi articles be released to the  accused /applicant  

as per the list of personal search memo. Application stands disposed off. 

             Order dasti to counsel for applicant. 

 

        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

 

  



FIR No.     311/2021 
State Vs.   Anwar 

PS               S.B. Dairy 

US              419/420/468/471/120-B/34 IPC&  

                    66C/66-D IT Act 

 

17.07.2021 
 
                Proceedings have been conducted through VC. 
   

     Ld PO is on leave today.  
         

Present: Ld. APP for the State. 
 
  Counsel for applicant. 
 
  This is an application filed on behalf of applicant for release of 

Jamatalashi Articles i.e. mobile phone which was seized vide personal search 

memo during investigation. 

  IO has been filed the reply stating that he has no objection for release 

of Jamatalashi articles. 

             Heard.  Perused. 

  Let, the Jamatalashi articles be released to the  accused /applicant  

as per the list of personal search memo. Application stands disposed off. 

             Order dasti to counsel for applicant. 

 

        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

  



FIR No.     311/2021 
State Vs.   Anwar 

PS               S.B. Dairy 

US              419/420/468/471/120-B/34 IPC&  

                    66C/66-D IT Act 

 

17.07.2021 
 
                Proceedings have been conducted through VC. 
   

     Ld PO is on leave today.  
         

Present: Ld. APP for the State. 
 
  Counsel for applicant. 
 
  This is an application filed on behalf of applicant for release of 

Jamatalashi Articles i.e. mobile phone which was seized vide personal search 

memo during investigation. 

  IO has been filed the reply stating that he has no objection for release 

of Jamatalashi articles. 

             Heard.  Perused. 

  Let, the Jamatalashi articles be released to the  accused /applicant  

as per the list of personal search memo. Application stands disposed off. 

             Order dasti to counsel for applicant. 

 

        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

  



FIR No.     311/2021 
State Vs.   Rohit @ Charles 

PS               S.B. Dairy 

US              419/420/468/471/120-B/34 IPC&  

                    66C/66-D IT Act 

 

17.07.2021 
 
                Proceedings have been conducted through VC. 
   

     Ld PO is on leave today.  
         

Present: Ld. APP for the State. 
 
  Counsel for applicant. 
 
  This is an application filed on behalf of applicant for release of 

Jamatalashi Articles i.e. mobile phone which was seized vide personal search 

memo during investigation. 

  IO has been filed the reply stating that he has no objection for release 

of Jamatalashi articles. 

             Heard.  Perused. 

  Let, the Jamatalashi articles be released to the  accused /applicant  

as per the list of personal search memo. Application stands disposed off. 

             Order dasti to counsel for applicant. 

 

        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

  



FIR No.     311/2021 
State Vs.   Navneet Singh 

PS               S.B. Dairy 

US              419/420/468/471/120-B/34 IPC&  

                    66C/66-D IT Act 

 

17.07.2021 
 
                Proceedings have been conducted through VC. 
   

     Ld PO is on leave today.  
         

Present: Ld. APP for the State. 
 
  Counsel for applicant. 
 
  This is an application filed on behalf of applicant for release of 

Jamatalashi Articles i.e. mobile phone which was seized vide personal search 

memo during investigation. 

  IO has been filed the reply stating that he has no objection for release 

of Jamatalashi articles. 

             Heard.  Perused. 

  Let, the Jamatalashi articles be released to the  accused /applicant  

as per the list of personal search memo. Application stands disposed off. 

             Order dasti to counsel for applicant. 

 

        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

  



FIR No.     311/2021 
State Vs.   Pallavi Permul 

PS               S.B. Dairy 

US              419/420/468/471/120-B/34 IPC&  

                    66C/66-D IT Act 

 

17.07.2021 
 
                Proceedings have been conducted through VC. 
   

     Ld PO is on leave today.  
         

Present: Ld. APP for the State. 
 
  Counsel for applicant. 
 
  This is an application filed on behalf of applicant for release of 

Jamatalashi Articles i.e. mobile phone which was seized vide personal search 

memo during investigation. 

  IO has been filed the reply stating that he has no objection for release 

of Jamatalashi articles. 

             Heard.  Perused. 

  Let, the Jamatalashi articles be released to the  accused /applicant  

as per the list of personal search memo. Application stands disposed off. 

             Order dasti to counsel for applicant. 

 

        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

  



FIR No.     311/2021 
State Vs.   Devender @ Dinesh 

PS               S.B. Dairy 

US              419/420/468/471/120-B/34 IPC&  

                    66C/66-D IT Act 

 

17.07.2021 
 
                Proceedings have been conducted through VC. 
   

     Ld PO is on leave today.  
         

Present: Ld. APP for the State. 
 
  Counsel for applicant. 
 
  This is an application filed on behalf of applicant for release of 

Jamatalashi Articles i.e. mobile phone which was seized vide personal search 

memo during investigation. 

  IO has been filed the reply stating that he has no objection for release 

of Jamatalashi articles. 

             Heard.  Perused. 

  Let, the Jamatalashi articles be released to the  accused /applicant  

as per the list of personal search memo. Application stands disposed off. 

             Order dasti to counsel for applicant. 

 

        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

 

 

 

  



FIR No.     311/2021 
State Vs.   Chetan Singh Lambha 

PS               S.B. Dairy 

US              419/420/468/471/120-B/34 IPC&  

                    66C/66-D IT Act 

 

17.07.2021 
 
                Proceedings have been conducted through VC. 
   

     Ld PO is on leave today.  
         

Present: Ld. APP for the State. 
 
  Counsel for applicant. 
 
  This is an application filed on behalf of applicant for release of 

Jamatalashi Articles i.e. mobile phone  & helmet which were seized vide personal 

search memo during investigation. 

  IO has been filed the reply stating that he has no objection for release 

of Jamatalashi articles. 

             Heard.  Perused. 

  Let, the Jamatalashi articles be released to the  accused /applicant  

as per the list of personal search memo. Application stands disposed off. 

             Order dasti to counsel for applicant. 

 

        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

 



FIR No.     545/20 
State Vs.   Aashish @ Aashu 

PS               Bawana 

US               356/379/411 IPC 

 

17.07.2021 
 
                Proceedings have been conducted through VC. 
   

     Ld PO is on leave today.  
         

Present: Ld. APP for the State. 
 
  Counsel for accused. 
  
  Bail Bond furnished and accepted. 
 

  Release warrants  be prepared. 

 
 
        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

  



FIR No.      333/21 
State Vs.   Manoj @ Lal 

PS               Shahbad Dairy 

US               25/54/59 Arms Act 

 

17.07.2021 
 
                Proceedings have been conducted through VC. 
   

     Ld PO is on leave today.  
         

Present: Ld. APP for the State. 
 
  Counsel for accused. 
  
  Bail Bond furnished and accepted. 
 

  Release warrants  be prepared. 

 
 
        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

 

  



FIR No.     545/20 
State Vs.   Aashish @ Aashu 

PS               Bawana 

US               356/379/411 IPC 

 

17.07.2021 
 
                Proceedings have been conducted through VC. 
   

     Ld PO is on leave today.  
         

Present: Ld. APP for the State. 
 
  Counsel for accused. 
  
  Bail Bond furnished and accepted. 
 
 
        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

 

 

 



FIR No.     311/2021 
State Vs.   Sarib Mohd. Khan  

PS               S.B. Dairy 

US              419/420/468/471/120-B/34 IPC&  

                    66C/66-D IT Act 

 

17.07.2021 
 
                Proceedings have been conducted through VC. 
   

     Ld PO is on leave today.  
         

Present: Ld. APP for the State. 
 
  Counsel for applicant. 
 
  This is an application filed on behalf of applicant for release of 

Jamatalashi Articles which were seized vide personal search memo during 

investigation. 

  IO has been filed the reply as per which mobile phone was seized 

during the personal search and same is required for the purpose of investigation. 

Hence, they may not be released. 

  At this stage, Ld counsel for accused seeks permission to withdraw 

the present application. 

  In view of the same, present application is disposed off as withdrawn. 

             Order dasti to counsel for applicant. 

 

  
        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

 

  



State  Vs.    Sehbaz  S/o Lal Mohammad 
FIR  No.     513/21 
U/s              33/38/58 Delhi Excise Act 
P.S               Bawana 
 
17.07.2021 
 
  Proceedings have been conducted through V.C. 

  Ld PO is on leave today. 

Present:          Ld APP for the state 

    Counsel for applicant  

                         Vide this order, I shall dispose off the bail application moved by 

accused/applicant . 

                          It is submitted in the application that the accused  has been falsely 

implicated in the present case and there is no previous involvement of the 

applicant and no purpose will be served by keeping the accused behind the bars.  

Hence, it is prayed that he be released on bail.   

                           Ld. APP, on the other hand, strongly opposes the bail application. 

                           Arguments heard.  Record perused. 

                           Keeping in view the facts of the case that recovery has already been 

effected and there is no previous involvement of the applicant, no purpose would 

be served by keeping the accused behind the bars. Hence, accused is admitted to 

bail on furnishing of bail bond in the sum of Rs. 10,000/- with one surety of the 

like amount subject to  condition that he shall appear before the court on each & 

every date.   

                       Application stands disposed off. 

            Copy of order be  sent electronically to counsel for applicant as well as 
Jail Superintendent. 
        
          

                     (Neha Mittal)  
               Link/MM Mahila Court-01 
                        North Rohini, New Delhi. 

  



State  Vs.    Nandan  S/o  Dharamagaj 
FIR  No.     513/21 
U/s              33/38/58 Delhi Excise Act 
P.S               Bawana 
 
17.07.2021 
 
  Proceedings have been conducted through V.C. 

  Ld PO is on leave today. 

Present:          Ld APP for the state 

    Counsel for applicant  

                         Vide this order, I shall dispose off the bail application moved by 

accused/applicant . 

                          It is submitted in the application that the accused  has been falsely 

implicated in the present case and there is no previous involvement of the 

applicant and no purpose will be served by keeping the accused behind the bars.  

Hence, it is prayed that he be released on bail.   

                           Ld. APP, on the other hand, strongly opposes the bail application. 

                           Arguments heard.  Record perused. 

                           Keeping in view the facts of the case that recovery has already been 

effected and there is no previous involvement of the applicant, no purpose would 

be served by keeping the accused behind the bars. Hence, accused is admitted to 

bail on furnishing of bail bond in the sum of Rs. 10,000/- with one surety of the 

like amount subject to  condition that he shall appear before the court on each & 

every date.   

                       Application stands disposed off. 

            Copy of order be  sent electronically to counsel for applicant as well as 
Jail Superintendent. 
        
          

                     (Neha Mittal)  
               Link/MM Mahila Court-01 
                        North Rohini, New Delhi. 
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